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(a) whether Government have received 
any complaint against MIs. Indian Tobacco 
Company Ltd. on violation and malpra
ctices of excise a:1.d custom duty; 

(b) if so, the details thereof; and 

(c) whether Government will take 
some special steps to examine the viola
tions thereof and if not, the reasons there
of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA ,POOJARY): (a) and (b) J\ 
complaint dated. the 10th July. 1985 re
garding evasion of duty by MIs, I.T.C. 
Ltd. has been received. Ho',vever, no 
case of evasion of excise duty by Mis. 
I.T.C. Ltd. has come to notice recently. 
There are some reports of sales of cigare
ttes in retail at prices higher than tho~e 
printed, in violation of the provisions of 
the Standards of Weights and Measures 
(Packaged Com modi ties) Ru les, 1977. 

(c) As the complaint is not specific, 
the question of taking special step:; on the 
basis of this complaint does not arise. 

Smuggling of gold and Electronic 
Articles 

1764. PROF. CHANDRA BHANU 
DEVI : Will the Minister of FINANCE be 
pleased to state: 

(a) whether smuggling of gold and 
electronic articles ha<; increased conside
rably during the pa~t one year; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by 
Government to end the smuggling? 

THE MINISTER OF STATE IN THE 
M[NISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY): (a) and (b) The 
extent of smuggling varies from time to 
time depending on various factors like 
demand-and-supply position. profitability, 
etc. and being a clandestine activity, is 
not amenable to quantification and compa
rison. The value of gold and electronic 
goods seized during the years 1984 and 
1985 (upto June) is as under; 

(Value: Rs. in crores) 

Year Gold Electronic goods 

1984 1-0.24 18.74 

19'85* 27.82 3.50 

(upto June) 

(c) The drive against smuggler~ has 
been intensified. The preventive and intel
ligence machinery of the Customs depart
ment has been reinforced in terms of man
power and equipment. In addition, appro
priate anti-smuggling measures, both short
term and long-term, are taken in close 
co-ordination with the concerned Central 
and State Government authorities. Tbe 
trends of smuggling and seizures are kept 
under constant review for taking appro
priate remidial action, as warranted. 

[Tran;/ationJ 

Indo-Pak Trade 

1764. PROF. CHANDRA BHANU 
nEVI: Will the Minister of COMMERCE 
be pleased to state: 

(a) the names and value of goods 
imported by India from Pakistan during 
the Last three years, year-wise; 

(b) the nemes and value of goods ex
ported by India to Pakistan during' the 
same period; and . 

(c) . the steps taken by Government 
to increase the trade between India and 
Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) and (b): Statements 
I to III containing requisite information 
for the last three years for which statistics 
are available are ge\en below. 

(c) Bilateral discussions are held 
periodically to explore possibilities of 
increasing trade between two' countries. 
In the last meeting of the Indo-Pak Sub
Commission held New Deihl in July, 
1985, indicative lists of produCts of 
export interest to each side have been 
exchanged and both sides have agreed to 
!ntensify the commercial exchanges' of 
bulk commodities. 

. *Figures are provisional. 




